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[THE DEPUTY MINISTER IN THE
MINISTRY ofF COMMUNITY DEVE-
LOPMENT AND CO-OPERATION (SHRI B.
S. MURTHY): There were 7 General Insurance
Co-operatives with a' total paid-up share
capital of Rs. 27.17 Lakhs and Insurance
Fund of Rs. 49.07 lakhs as on 31st December,
1963. Information for the year ending 31st
December, 1964, is not yet cornniled.]
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[CO-OPEHATTVE LEGISLATION

510. SHRI B. N. BHARGAVA: Will j the
Minister of COMMUNITY DEVELOP- ! MENT AND
CO-OPERATION be pleased to state as to when
co-operative legislation is likely to be enacted
in Uttar Pradesh, Kerala and the Union Terri-
tories in pursuance of the policy decision of
the National Development Council?]

et fawa aar agwre waem
® oAt (s #o ome  Afa) ¢
wF  fgETer  {ErUEE 9T TET S
=

|

n

faawm

gar Eam—agard afufs faaus
e o mar ¥ o fEar e @

1+ [ 1 English translation.

[ 6 SEP. 1965 ]
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*(¢[THE DEPUTY MINISTER IN THE
MINISTRY ofF COMMUNITY DEVE-
LOPMENT AND CO-OPERATION (SHrI B.
S. MURTHY) : A statement is laid on the Table
of the House.

STATEMENT

Uttar Pradesh.—A Co-operative Societies
Bill was introduced in the State Assembly and
it has been referred to a Joint Select
Committee.

Keraia.—The Kerala Co-operative Socities
Bill, Which had been introduced in the State
Assembly, lapsed due to dissolution of the
Assembly as a result of the promulgation of
the President's Rule.

Pondicherry.—Pondicherry Administration
has recently enacted a new legislation.

Himachal Pradesh.—The  Himachal
Pradesh Co-operative Societies Bill is ready
for introduction in the next session of the
Himachal Pradesh Assembly.

t [ ] English translation
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to Questions 2808

Delhi—A decision has been taken to
initiate legislative action to repeal the
Bombay Co-operative Societies Act, 1925 in
its application to Delhi and to extend the
Punjab Co-operative Societies Act, 1961
with some modifications to Delhi. A Bill is
expected to be introduced in the Parliament.

Andaman and Nicobar Islands.—The
Administration is considering the pre-
paration of draft regulation to be pro-
mulgated by the President in order to
replace th, Co-operative Societies Act of
1912, which is now in force.

Tripura—The Bombay Co-operative
Societies Act 1925 is now in force.
Additional provisions have been made in the
statutory rules to suit the present
requirements.

Goa, Daman and Diu.—The Maharashtra
Co-operative Societies Act, 1960 has been
extended to this Territory.

Dadra and Nagar Haveli—The Gujarat
Co-operative Societies Act, 1961 has been
extended to this Territory.

Laccadivi.—The Laccadivi, Minicoy and
Amindivi Islands Co-operative Societies
Regulation, 1960 has been brought into
force since December, 1961.

Manipur—The Assam  Co-operative
Societies Act, 1949 is in force in Manipur.
The question of enacting a new co-operative
law is under consideration of the Manipur
Administration.

Neja.—The Co-operative Societies Act of
1912 is in force in this Union Territory. The
NEPA Administration has been requested to
consider the enactment of new legislation. ]

LOANS TO CO-OPERATIVE SOCIETIES

511. SHRI DEOKINANDAN NARAYAN:
Will the Minister of COMMUNITY
DEVELOPMENT AND CO-OPERATION be pleased
to  state the  amount of I money so far
given to each State



